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CENTRAL AD MINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
1) O.A, NO. 995 of 1996
2) 0.A, NO., 996 of 1996
3) 0.A. NO., 997 of 1996
—4) 0.A. NO,1003 of 1996
5) 0.A. NO,1004 of 1996

New Delhi this the 16th day of May, 1996.

'HON'BLE SHRI JUSTICE A. P. RAVANI, CHAIRFAN.

HON'BLE SHRI K. MUTHUKUMR, FEFBER (R)

1) 0.A. No} 095 /4

Shatrughan Singh o , ‘
R/U 33 Type—I . 4 S
Krishi Kunj, Neu Delhi-12. ees  Applicant

2)  O.A NO, /1996

Ram Rasik Rai 5/0 f'lahadev Rai,_ 4
‘R/0 1-154, Chidya Colony, ; -
1.A R.I., "NEW Delhl. L ees ~ Applicant

3) 0. NO. 11

_ Shatrughan Rai
- R/0 1-154, Chiriyan Colony,
T oo R.I. ;

‘-Neu Delhi-12

- R/O 146 Krishi Kunj,,.u
'Neu Delh1-12 : :

“Shyam Lal Rai /0 raqirf ai’
R/U 1-54 Chldya c°lony, T,
'Neu Delhi-12 ' s

jUnion of India through
‘Secretary,Ministry of
Agriculture, Krishi. Bhauvan,
,Nau Oelhi N

;Indian Council of Agricultura
“-Research: through its:
‘_ Director General, -
2 Krishi Bhawan,
~~Neu Dalhi. g




o

3, 1ndian Agricultural Research j
Ipnstitute through its )
Director, Pusa,

New Delhi,

4, Joint Director (Admn.),
Indian Agricultural Research
Institute, Pusz,
New Delhi, coe Respondents
in all CeAes

Amar Nath S/0 Shestal

Shap C/0 IARI Genetics,

Pusa, New Delhi, .o Respondent No .5
in 0.R.995/96

Vajay Kumar S/0 Kapil Dev

Anuwar Ali S/0 Mohd

Gulam Rasopol h .
Raj Kumar S/0 lange Singh \
Amar Nath S/0 Sheetal Shan }.

(Working as temporary

workers with the Genetics

Deptt,, 1ARI, Pusa

New Delhi) SN Respondent No.5
to 8 in OA-996/96

Basant Kappar $/0 Pyare Kappar

Raj Pal 5/0 Datta Ram

Ram Iqbal S/0 Bindeshwar Gupta

Jai Kumar S/C K, Prasad -
faherder Rai 5/0 Sudama Rai

Ajay Kumar Singh S/0 Avdhesh Singh
Vijay Kumar 5/0 Kapil Oev

Amear Ali S/0 Mohd Gulam Rascol
Raj Kumar S/0 Mange Singh

Amar Nath S/0 Sheetal Shah

(Working as temporary

workers with the Gepstics

Deptt., IARI, Pusa,

New Delhi) cos Respondent No .S
to 14 in 0.A.997/96,
OQA'1003/96 & OOA. ,
1004/96. bt

O RDE R (ORAL)

. Shri Justice A, P. Ravapi —

- The applicants ars casual uorkers., They fesl
aggrieved by order-dated January 3, 1995 producéd
as Annexure A-1 to the D.A.s, By the said order,
certain casual workers have been granted temporary
status pursuant to the Scheme formulated by the
Department of Personnsl & Training, The grisvance

of the applicants is that pefsons junior to them

have besn granted temporary status wvhile they have
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been left out, 1In each application the applicants ﬁ i
have mentioned the details as regards the persons

who are junior to them and who have been granted

temporary status by the impugned order, It is
undisputed position that after the aforesaid impugnsd
order dated January 3, 1995, no representation ]
has been made to ths authority cbncerned. However,
the learned counsel for the applicants submits

that oral representations have been made to the

concerned authority, i 1
2, In vieu of the aforesaid factual position, we
do not think it proper to entertain these applications |

at this stage inasmuch as in our opinion following

directions would meet the ends of justice :-

1) The applicants are directed to furnish five copies
- ”**fof the O,R.s in the Registry of the Tribunal
““" latest by May. 20, 1996..

2)  Registry shall send a copy of this order to

ngl the respondents together with a copy of the
0.A. |

¢

'3) Respondent No.4, that is, Joint Director (Admn.),
| Indian.Agricultural Research Institute, Pusa,
New Delhi, is directed to consider these
petitions as representation made to him and

consider and decide the same latest by August

19, 1996,

4) It will be opeﬁ to the applicants to submit
further documents if they so choosg}toxghéj:
respondent No.4 latest by June 10, 1996, If

V\/\(Lk‘e/o-t\‘ of

{YW4(’ | any further represewbatidns and/or documents :
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are p' duced by the zpplicants, respond

shall take into consideration such material also.

The decision that will be taken by respondent
No,4 as indicated above shall be communicated

to the applicants by registered A/O posf and also
by ordinary post under certificate of posting
immediately within three days from the date of

the decision, o) _ i b et ke Y
e the tyiEdiiewhs Fedd e vy Lt ?e\,'a"w:z-:) dab— -
Mo~ Fo chadépa M Satmd Mifet odbeeia

Subject to the aforesaid observations and

T4

ctions, all these applications stand disposed OFE
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